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CORAM:  HON'BLE MEMBER (JUDICIAL), MR. RAMESH NAIR 

               HON'BLE MEMBER (TECHNICAL), MR. RAJU 

            
         Final Order No.  12361/2024 

 
                                                DATE OF HEARING/DECISION: 10.10.2024  

  
RAMESH NAIR 

On perusal of the record, we find that amount involved is less than Rs. 

60 Lakh. In terms of Board’s circular on Government’s Litigation Policy 
instruction vide CBIC-160390/20/2024-JC-CBEC dated 06.08.2024, Revenue 

is not supposed to file appeal where the amount involved is not exceeding 
Rs. 60 Lakhs.  
 

2. Accordingly, the appeal is dismissed in view of aforesaid Government’s 
Litigation Policy.  

 

 (Dictated and Pronounced in open Court)        
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